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FINAL ORDER NOs 72700-72703 / 2018
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All the matters are being disposed of by a common order

as the issue involved is identical.

2. After hearing the learned AR and after going through
the impugned orders, we find that service tax stands
confirmed against the appellants under the category of
‘Renting of Immovable Property’. Identical matters of the same

appellant came up before the Tribunal on earlier occasions,
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when the appellants’ authorized representative appeared and
argued that they are not contesting the service tax demand
confirmed against them. The only relief being sought by them
is on the ground of invocation of extended period, cum duty
benefit and in respect of penalty. The same authorized
representative has now placed a request to decide the matters

in the light of the earlier orders.

3. We find that Tribunal in the same assesses’s case vide
Final Order No.72002-72032/2018 dated 08.08.2018 has
remanded the matters to the Lower Authorities for
recalculation of the duties after extending the benefits, as
claimed by the assessee and as allowed by the Tribunal in the
same assessee’s earlier case vide Final Order No.70865/2018

dated 22.01.2018.

4. In view of the above, we set aside the impugned order
and remand the matters to the Original Adjudicating
Authority for re-quantification of duty demand in the light of

the earlier orders of the Tribunal.

(Dictated and pronounced in Court)
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(Anil G. Shakkarwar) (Archana Wadhwa)
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